
JUSTICES OF THE PEACE, CALCUTTA ACT, 1837 

ACT NO. I. OF 1837 

(Rep., by Act 8 of 1868) 

[6th February, 1837.] 

Passed by the Right Hon’ble the Governor General of India in Council, on the 6th February 1837. 

It is hereby enacted, that from the 1st day of March next, it shall be lawful for any one Justice of 

the Peace for the Town of Calcutta, to issue a Warrant of Distress for the recovery of Arrears of 

Assessment accruing under the Act of Parliament 33 George III. Cap. 52, and every such Warrant 

shall have the same force as if it were under the hands and seals of two such Justices. 
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